CENTRAL ADMINISTRATIVE TRIAUNAL : HYDERABAD BENCH

AT HYDERABAD
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1199/94. pt.of Decision * 3,10.94.

1.

Counsel far the Applicant

Counsel far the Respondents :

CORAM:

THE HON'BLE SHRI A.B. GORTHI

g. Janardhan ' o

Applicant.
s

The Sr. Divl. Machanical Engineer(p),
groad Gaugs, SC Rly, sapchalan Bhavan,

gsecunderabad.

The Divl. Railway Man aer,
proad Guage, oC Rly, sanchalan Bhavan,
Sacundgrabad. :

Tha Genaral MManagsr,
SC Rly, Rail Bhavan,
Sgcunderabade. .. Raspondents.
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Mr. N.Kprishna Rao

. Mr. V.Bhimanna, Addl.CGSC.

~wrncc RT JUSTICE V.NEELADRI RAQ @ VICE CHAIRMAN

I 128 i [ Y Y T RO
v



@

Dt 3.10.94
1CE CHATRMAN)

DGMENT

I‘ ’
(

rd 13 -rl ] . -

d Shri Vv ,Bhimanna.

" learned standing

for the applicant an

nts.
counsel for the responde

dated
The applicant was given charge memnd
2,
92,1984 as per Appnexure-I (Material paper ‘No.T}. On
21.2.

i ncuiry, the order dated 21.1.1985 was passed imposing
ina .

' Driver (C} to Fireman (C)
penalty of reduction froméﬁfi
fixing his pay at Bs, 210/=-, cbottom 9f the pay scale of

£V ¢ tna

ks, 210-270, then applicable to while—he-wasDriver (c,.
The appeal thereon was dismissed by the order dated
5.9,1985. The same was challenged in W,P,No.10948/85
and the same was transferred to this Tribunal and

registered as T.A,No,104/88, It was dismissed for

default on 3,8.1989. Then the applicant filed MA 218/92

praying for restoring the TA 104/88 and that MA was also

dismissed for default,

3, The applicant filed revision against the
order dated 5,9,1988 of the appellate authority, on
17.6.1993, This OA'was filed praying for direction

to R=2 to consider the revision application dated

17.6.1993,

s

contd...
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wi the
the order dated 21,1,1985 of R-1 was merged with

ich
order dated 5,9,1985 of the appellate authxority wh

A
was again merged with the order dated 3,8.1989 in T.5.

No.104/88. There cannot be any revision under Rule 25
of the Railway servants (Discipline & Appeal) Rules
against the order of this Tribunal. Hence, the revision

application dated 17,6,1993 filed by the applicant is

not maintainable. As such, there is no cquestion of
giving any direction to the concerned authority to

dispose of the said revision application.

Se I+ is submitted for the applicant that no
a \ VA —

further steps were taken in the MAL§5 necessary

affidevit could not be obtained from the earlier

- ~mA naw steps will be taken for getting nece-
gsary affidavit either from the saiu --wvw-—--

clerk. It is also submitted that as the applicant was
{nformed by the office of the earlier Advocate that the
entire file was misplaced, he may be permitted to move

the concerned authority for seeking copiles of the relev

s~ needless to say that if such a request
k is made for the applicant, the same nas w ~— --

in accordance with law.
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6. In the circumstances, this OA is dismissed «
fut this order of dismissal does not debar the applicant
to file MA for restoration of the MA 218/92 in TA

104/88 and if such MA is going to be filed, it will

be considered on merits including the question of

limitation. No costsj
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(A.B.GORT@TJ\A (V.NEELADRI RAD)
MEMBER (ADMN. ) VICE CHAIRMAN

DATED: 3rd October, 1994.
~ Open court dictation. ' mdtqa
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To vsn

1. The Senior Divisional Mechanical Engineer (P)
Broad Gauge, S.C.Rly, Sanchalan Bhavan,
Secunderabad.

2. The Divisional Raillway Manager, Broad Guage,
s.C.Rly, Sanchalan Bhavan, Secunderabad.
3., The General Manager, SC Rly, Railbhavan,
Secunderabad. )

4, One copy to Mr.N.Krishna Rao, AdvocateF-10 B~7 MIG~II
Baghlingampally Hyderabad.

5. One copy to Mr.V.Bhimanna, SC for Rlys, CAT.Hyd.
6.0ne copy to Library, CAT.Hyd.

7. One spare CORY.
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of with directions.

, Dismissed
. 'm_\_-'——’-
Dismissedjas withdrawn
Lismissed for Befault.
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